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CEl^TRAL a d m i n i s t r a t i v e  TRIBTOAL, ALLAHABAD EENCH 

CIRCUIT BENCH : LUCKI^OW .

R eg istra tio n  O .A ,N o .3 9 3  o f  1990 (L)

papt-.RAS Y a d a v (R e td J  . . . .  A pplicant

Vs .

Union  of In d ia  & Others . . . .  Respondents

H o n 'b le  M r .Ju s t ic e  U .C .S r i v a s t a v a ,V .C .

Hon *b le  r-4r. A .B  .G o r t h i , Member (A)________

(By Hon .Mr .J u s t ic e  U .C  .S r iv astav a , V»C .)

The applicant who approached th is  Tribunal 

V  regarding  In o rd in ate  delay  in  s e t t lin g  the coirrutation of

p ensio n  d esp ite  several rerr:inders to the opposite p a r t ie s . 

The p r il in in a r y  o b jectio n  is  whether the  Tribu n al has 

ju r is d ic t io n  over the subject  m atter . As the  c T?im o f  

the applicant <^i^cnDti coveredvunder ^Section  14 &  19  o f  th e

Adn in is t r a t iv e  T r ib u n als  A c t^ it  is  d ism isse d .

\  \ Member^l) Vice-Chairman

^  8th  Kov .1 9 9 1 , Lucknow .
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